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rHe MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
DEPARTMENT OF PARLIAMENTARy 
AFFAIRS (SHRI P. VENKATASVB-
BAlAH): 1f, may I make a request? 
I am not questioning the ruling or deci-
sion given by the Chair. The Speaker has 
allowed a matter under rule 377 to be 
read out by Shri Niren Ghosh. This is 
in connection with the correspondence 
that has taken place between the Chief 
Minister of a State and the Prime Minis-
ter: Without questioning the decision of 
the Speaker, I would only bring to your 
kind notice whether this could form a 
subject matter under rule 377. 

MR. CHAIRMAN: Now, it has been 
released with the clearance of the Spea-
ker. The tatement was approved by the 
Speaker. But as the hon. Minister has 
brought it to the notice of the Chair, we 
will look into it. 
(vii) NEED FOR BANNING HORSE-RACING 

ALL OVER THE COUNTRY 

SHRI KAMAL NATH (Chhindwara): 
Sir, I rise . to mention under Rule 377 a 
subject of vital public importance-the 
ban of wagering on hor e races. It is a 
matter of national concern that stakes in 
hor e-racing are going up every year and 
the legaJi ed gambling on horse races is 
fa t turning out to be the country's big-
gest ca h counter for changing black 
money. It i well known that there are 
matka, satta and other illegal betting 
games prevalent in practically each metro-
politan city of the country. The police 
carry out occasional raids on these estab-
lishments and consequently there is a 
check on these activities. The criminal 
Jaw of the land puts a ban on these games 
because the e are essentially games of 
chance and not of skill. But I contend 
that horse racing, as it is practised to-
day, is also a game of chance rather than 
skill and as such the same ban as on 
matka, atta, etc. houJd apply to it. 

As it i widely known, most of the 
classic race in this country involving 
high stak~s are participated by thorough-
bred hor es, that is, Jhe percentage of the 
horses can be traced to only a small clus-
ter of listed hor e families. Therefore, in 
terms of their peed and stamina, the hor-

ses are more or les of the same calibtc 
{lnd th odd on them are, more or Ie , 
even. Now, the individual weights of joc-
keys and the ag variation of the animals 
also balanced off through a very elabo-
rate y tern of handicap operating in 
aU race tracks of the country. So, there 
i ' hardly anything that i left to be decid-
ed by any pecial kill in breeding or 
maintenance of the hor e or in running 
them. 

Sir, it i my earJlest contention that 
hor e racing is pure gambling and thou-
aDds of middle cia s f :milie are being 

ruined by it every year. for the rich, thi 
legali ed betting provide a afe cover to 
launder black money into white. La t 
y_ar, the cash counter at the tracks 
recorded transaction. of nearly Rs. 18 
crore. We can safely calculate that in-
side and out ide the tracks, the total 
amount involved in betting i as high as 
Rs. 25 crores every year. It i , therefore, 
my plea that horse racing should immedi-
ately be stopped throughout the country 
and a proper legislation should be made 
to stop any clandestine racing. 

It is a fact that the race are a revenue 
ec mer for the State Government and the 
turf clubs employ a izeable number of 
people at the tracks and the stables. In 
fact the e argument · have been used 
from ti.n)e to time by the powerful horse 
lobby of the country which compri es of 
men of glamour and mean, including the 
film crowd and tbe brown sahibs of the 
Jand. There have often been arguments 
that hor e racing i an old and entertain-
ing sport. But there are other equestrian 
sports too, such as polo. May I a k how 
many popJe go to see a polo match? Very 
few. Why? 

Becau e a polo match j a game of skill 
and not one of chance , becau e the cash 
register does not jingle with a polo 
match, because there is no po sibiJity to 
trade off the winning ticket for twice the 
amount in black money, becau e there is 
no network of bookmaker fixing final 
result in a polo match. 

As regards compensation for the em-
ployment and revenue lost by bannine 
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hor e racing, my suggestion is that the 
huge roling track wasted for horse racing 
in the" big cities of the country be" con· 

~ velted partially into parks and partially 
jnto porting complexes. The racing staff 
can e absorbed into the porting com-
plexe and the stadia and grounds bUllt , 
there an be u ed for other games, for 
which the gate sales will generate enough 
revenue for the State Governments. The 
park with trees planted, can become the 
green lung for the congested cities. For 
in tance, in a land-hungry city like Born· 
bay, there is no ju tification for wasting 
u ft a huge expen e as the Mahalaxmi 

race our e in prime location. Without 
de troying the ecological balance of the 
cities, their heart-lung ratio, as the town 
planners call it, we mu t find a way to 
stop thi criminally wa. teful gambling on 
hor e race . A ban on hor e racing will 
invite bles iog from the poor and middle 
eta hou ewives whose familie have been 

. r.uined over the years-all in the name 
of ports. Hor e j a noble animal, but 
hor racing j not a noble game; it must 
bw banned. 

13.23 brs. 

DEMANDS FOR GRANTS, 1982-83-
Contd. 

MINl HTRY OF HOME A F'FATRs--COnld. 

MR . CHAIRMAN: Now we take up 
further discus~ion of the Demand for 
Grant ' of the Ministry of Home . ffail's. 

'hri Malika M.M.A. Khan. 
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